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- _._-Mr. : c B Sharma counsel for the appl:.cant.

R Héard. , " The appl:.cant has f:.led this Cp-
| ereby alleg:.ng that the: departmant has issued -
1jor penalty charge sheet towards the’ appl:l.ca.nt.

ils v:.olat:.on of oxders pa...sed by the Tribunal in '
1e OA annexed. with this CP as CP/1 & CP/2 But
' find  that: -in . Tribunal’s order Annexure
is- ‘no pos:.t:.ve . direction  the
vspondents and it was - only a presumpt:.on ‘So
is CP :l.s not ma.Lnta.l.nable a.nd :Ls, therefore,
:.sm:.ssed. R R W P ' .
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hile the OA was pend:.ng in this Tr:.buna.l so there -



